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NOTES 0 H5.  REGISTRY I 	 ORDERS OF THE TRIBUNAL 

)DER DAT 	5.7.20CC. 

O.A.NO5. 737/1994 & 738/1994. 

These o cases were digjos& of in 

Dtder dated 12. 5.1999 in which the Respcnden 

Tere di€ctd to cc.nsider the prayer of applicant 

c the light of the instuctis te aitai:ird by 

them if the age relaxation for eCt Banga].adesh 

efusees has been extended beyrid  a certain date. 

esp•ndents have filed two MAS indicating that 

s per the instructicris issued by the Deptt. of 

)EPOT anti Ministry of Defence, the age relaxation 

for aangkadesh refusee has not been ewKteded beycrd 

1,12.19.Leaa1ed Additional sanding Cciinsel 

ants this matter t'±e noted by the Tribunal 

nd kept nreCord,We haie heard Mr.3.Dash,lealfled 

ddi t: onal Standing Ccunsel Learned C oinsel for 

the applicant is absent.In view of this, the aoove 

iflOrrnatiTI is noted and kept on rord. TWo MAS 

in both the cases are disposed of accordingly. 
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